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 than  Financial  and  Departmentally  related  Standing
 Committees)  Summary  of  Work  (Hindi  and  English
 versions)  pertaining  to  the  period  from  1  June.  1995  to
 10  May.  1996

 12.02  hrs.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHEDULED

 TRIBES

 First  and  Second  Reports

 [English]

 SHRI  K.  PRADHANI  (Nowrangpur)  Sir.  |  beg  to
 present  a  copy  each  of  the  following  Reports  (Hind!
 and  English  versions)  of  the  Committee  on  the  Welfare
 of  Scheduled  Castes  and  Scheduled  Tribes  including
 Minutes  (Hindi  and  English  versions)  of  the  sittings  of
 the  Committee  relating  thereto

 (1)  First  Report  on  the  Ministry  of  Railways
 (Railway  Board  Reservation  for  the

 Employment  of  Scheduled  Castes  and
 Scheduled  Tribes  in  South  Eastern  Railway.

 (2)  Second  Report  on  the  Ministry  of  Rural  Areas
 and  Employment  (Department  of  Rural

 Employment  and  Poverty  Alleviation)
 Employment  and  financial  assistance
 provided  to  Scheduled  Castes  and
 Scheduled  Tribes  under  Jawahar  Rojgar
 Yojna.

 12.03  hrs.

 STATEMENT  BY  MINISTER

 Issue  of  Closure  of  Industries  in  Delhi  as  a  Result
 of  Directions  by  the  Supreme  Court

 [English]

 THE  MINISTER  OF  WELFARE  (SHRI  BALWANT
 SINGH  RAMOOWALIA)  Sir.  in  the  wake  of  directions  of
 the  Hon'ble  Supreme  Court  in  the  inter-locutory
 Application  No  22  in  Writ  Petition  (C)  No.  4677.0  of  1985
 168  industries  listed  as  hazardous/noxious/heavy/large
 industries  are  to  be  closed  down  on  the  mid-night  of
 30th  November.  1996.  Subsequently  by  another  order.
 the  Hon'ble  Supreme  Court  has  directed  a  further  513
 units  to  be  closed  with  effect  from  31st  January.  1997.
 in  the  order.  dated  8th  July.  1996.  the  National  Capital
 Region  Planning  Board  has  been  directed  to  render  all
 assistance  to  the  industries  for  the  purpose  of  relocation
 autside  Delhi.  The  Hon'ble  Supreme  Court  has  also
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 given  certain  directions  regarding  the  amount  of
 compensation  to  be  paid  to  the  affected  workmen.  The

 Hon  ble  Supreme  Court  has  also  given  directions  that
 the  workmen  employed  in  the  industries  which  fail  to
 relocate  and  the  workmen  who  are  not  willing  to  shift
 alongwith  the  re-located  industries  shall  be  deemed  to
 have  been  retrenched  with  effect  from  30th  November.
 1996  provided  they  have  been  in  continuous  service  fot
 not  less  than  one  year  in  the  industries  concerned  before
 the  said  date.  Besides  the  compensation  payable  under
 Section  25-F(b)  of  the  Industrial  Disputes  Act.  such
 workmen  will  also  be  given  one  years  wages  as
 additional  compensation

 According  to  the  information  received  from  the
 Government  of  NCT  of  Delhi  the  industries  have  so  far
 not  shown  any  inclination  for  re-location

 The  trade  unions  have  also  expressed
 apprehension  that  the  industries  are  more  interested  in
 selling  part  of  the  land  and  utilise  the  money  so  received
 for  purposes  other  than  for  relocation  The  unions  have
 therefore.  demanded  that  in  the  overall  interest  of  the
 workers.  the  industries  should  be  compelled  to  relocate
 and  that  in  case  of  workmen  who  do  not  want  to  shitt
 for  one  or  the  other  reason  amount  of  compensation
 should  be  more  than  what  has  been  ordered  to  be
 given  in  the  judgement  of  the  hon  Supreme  Court

 This  is  a  matter  of  grave  concern  as  besides
 creating  unemployment  for  about  thirty  thousand
 workers.  this  may  lead  to  social  tensions  and  a  law  and
 order  situation.  -  the  circumstances  we  are  exploring
 the  possibility  of  advising  the  NCT  of  Delhi  to  approach
 the  hon.  Supreme  Court  to  review  their  order  in  such  a
 manner  that  shifting  and  relocation  becomes  an
 obligation  rather  than  an  option  on  the  part  of  the
 industries  concerned

 MR  SPEAKER  -  Please  do  not  make  a  noise.  ।  15
 a  very  important  statement

 SHRI  BALWANT  SINGH  RAMOOWALIA  .  They  may
 also  request  the  hon  Supreme  Court  to  consider
 allowing  a  higher  compensation  tor  such  workers  who
 are  not  in  a  position  to  shift  to  other  places  because  of
 one  or  other  reasons.  While  the  Government  is  fully
 conscious  of  the  need  for  pollution-free  environment
 and  planned  development  and  fully  respects  the

 judgement  of  the  hon.  Supreme  Court  in  the  matter  of
 closure  of  such  industries.  the  hon  Court  could  also  be

 requested  to  allow  some  more  time  for  closure  and
 relocation  of  the  industries  in  question

 SHRI  BASU  DEB  ACHARIA  (Bankura)  There
 should  be  a  discussion  on  this

 SHRI  SOMNATH  CHATTERJEE  (Bolpur)  We  would
 like  to  seek  clarifications.  (interruptions)

 THE  MINISTER  OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  TOURISM  (SHAI  SRIKANTA  JENA)
 It  can  be  decided  in  the  BAC.


